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LEGISLATIVE DEPARTMENT. 

W., the undersigned, Member. of the Sel~ct 
Committee to which the Bill further to amend 
the Code of Chil Procedure, 1908, 'Was rrierred, 
haft oonndered the Bill and have no,," the honour 
to submit this our RePOrt, 'with the Bill at amt"nded 
by us annexed thereto. 

:We are equally divided in opinion as t{) the 
advisability of retaining the provisions of cla.usell 
2 and 8 of the Bill which raise from five hundred 
1'Ilpe15 to one thoUlland rupees the limit fWd by 

, section 102 of the Code of Ciril Procedure, 1908, 

" 

for 1m-p.xrpose of determining whether 1\ suit of 
the nature cognizable by Court. of Small Canses 
.ball be Bllbject to a aecond appeal or not. The deci-
sion of the Committee in accordance with snh-order 
(8)of StaDdmg Order 4-0 is that no substantial relief 
will be given to the High Court by this alteration ; 
that in the majority of ('8.11et1 the second appeal 

can be dismissed 61lDlmarily; but that in excep-
tional cases it would be nnwise to take away the-
right of appt'al which now exist.. OD the otbel' 
hand, the opinion of the official members of the-
Committft is that the ftCommenc1atioD· of the-
Civil Justice Committee is one of definite value 
aDd that the prollOaed altBation il nothing mcmt 
than a logical consequt"Uce of the fall in the ruu.e 
.f money which hu taken plac'e since the original 
provision was enacted. 

2. We have mained the provision. of clauae .• , 
now claU!e 2, of the Bill with anameDdmeDt, of-
1\'hat we think "'lUI a dight defect in drafting. 

3. The Bill was pUblished in the Gazette of 
India, dated the 29th August, 1925. 

4.. We think that the Bill has not been 80-
al~red ~ to require ft-pnblicatiOD1 and we reeom-
mend that it be pa"sed u now amended. 

A. P. :UUDDIMAN. 

T.RANGACHARIAR. 

H. TOXK.INSON. 

BARCHANDRAI VISIDNDAS •. 
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[As AllENDED BY THE SET.EC!' ColllllTl'BE.] 

1WordB printed in itaU.,s buBoate the 
amendments IInggeBted by the CoDlllllttee.) 

A. 

BILL 

F.riller to 4/M1ta tie Code 01· Cir-a Protttlue, 
1908. 

WHEREAS it is expedient further to amend the 
Code of Ci\;l Procedure, 1908, for the purpose Vof 1908. 
hereinafter appearing j It is hereby enacted as 
follows :-

1. This Act run be called the Code of Civil 
Short title. • Procedure (Amendment) 

Act, 1926. 
2. In eection 108 of the Code of Ciril Proeed.rel 

1908, for the words "bot not V of 1908. 
. Amendment of .eo- determined by the lower 

tion lOS, Act V of ~ftnB~ C nrt" th ord 1908. apl-=-LI" 0 e w • 
"which baa not heeD deter-

mined by the lower appellate Court or ",lid ld 
hee" rr:ro"gl~ deteru.i"ed !J~ "rel. Co"n lJ~ renlO" 0/ 
Q,"~ ill~/(JliJ!, o,.i"io", error or ilef«:l ,lid III ., 
referred to in sub-section (1) of' r;ection 100 n 
shall be 6ubstituted. 



2,.0 
GOYERN)[ENT OF INDIA. 

LEGISLATIVE DEPARTMENT .. 

Report of the Select Committee on the-
Bill further to amend the Code of Civil, 
Proced ura, 1908. 

(WilT. Bill as amenclecl.) 
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